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SHRI JOHN F. FERNANDES (Goa): Mr.
Vice-Chainnan, Sir, I would like to associate
myself with what Shri Maheshwar Singh. It is
the most unfortunate tragedy. I raised a point
of order today during the zero hour. It is a
precedent in the House. Whenever a statement
is made, we are entitled to seek clarificatioins.
It was a suo motu statement. It had been
denied to us yesterday. This is the only
mechanism the Parliament has to have an
administrative control over different agencies.
Here the Minister had mentioned yesterday
that the

[RAJYA SABHA]
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Director, Air Safety had been appointed. The
report will come after five or six months. But
the Government has not come with a
statement. Therefore, I would request the
Government to make a statement at least by
Monday and give us the opportunity to find
Qut what went wrong, because I am sure that
the D.G.C.A. has failed here. The visibility
was very poor. How did the D.G.C.A. and the
Air Traffic Control give permission for this
plane to take off?

So, I would request the Government to
come forward with more details and give an
opportunity to the Members to seek
clarifications. Thank you very much.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI1): I hope
the sentiments of the House will be conveyed
to the hon. Minister by the Ministers who are
present here.

RE. FINANCIAL CRISIS IN HARYANA
DUE TO IMPOSITION OF TOTAL
PROHIBITION

SHRI S.S. SURJEWALA (Haryana): Mr.
Vice-Chairman, Sir, a deep financial crisis
has been created in the State of Haryana as a
result of the imposition of very heavy taxes to
offset the loss caused by total prohibition
which has been imposed in the State from the
1st of July, 1996.

Mr. Vice-Chairman, the situation has been
further confounded by unprecedented hike in
petroleum produce like diesel, petrol and
LPG by the Government of India. The Chief
Minister of Haryana has sent an SOS to the
Prime Minister and has requested that the
Government of India should come to the
rescue of the State Government by providing
a very liberal special grants so that the losses
caused by enforcement of total prohibition
can be taken care of. The taxes levied by the
State Government are all-pervading covering
all sections of the society. The power tariff
has been increased to the extent of...

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You
better confine yourself to the main point.

SHRI S.S. SURJEWALA: Sir, I will not
take more than two minutes. A consumer who
consumes upto 40 units of power has now to



